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 lence.  On  one  occasion  when  the  po-
 lice  reached  the  spot,  they  were  sur-
 rounded  by  a  mob  and  attacked.  They
 had  to  open  fire  to  disperse  the  mob.
 During  the  period  from  0  to  ‘11-30
 A.M.  on  3th,  when  curfew  was  relax-
 ed,  some  instances  of  stabbing  came  to
 be  reported.  The  town  continued  to
 be  under  curfew  during  the  remainder
 of  the  day  on  3th.  The  situation  star-
 ted  improving  thereafter  though  as  a
 precautionary  measure,  curfew  orders
 continued  to  be  in  force  in  the  affected
 parts  of  the  city  on  the  l4th  and  ‘18th.
 Thereafter,  partially,  the  curfew  has
 been  gradually  removed.  That  is,  on
 the  l6th,  curfew  was  lifted  for  three
 hours;  on  the  i7th  the  curfew  was
 lifted  for  six  hours  from  8.00  A.M.  to
 2.00  P.M.,  in  the  two  pclice  station
 areas.  In  the  rest  of  the  city,  curfew
 has  been  lifted  from  8.00  A.M.  to  6.00
 P.M.  No  incident  has  been  reported
 after  the  l3th  ang  the  situation  is  gta-
 ted  to  be  normal

 It  is  a  matter  of  deep  regret  that  8
 persons  have  lost  their  lives  in  the
 disturbances.  Over  70  persons  includ-
 ing  25  of  the  police  pers)nnel  are  re-
 ported  to  have  received  injuries.  Mone-
 tary  relief  is  being  provided  to  the
 families  of  the  victims  of  the  riots.
 Adequate  police  reinforcements  have
 been  made  available  to  the  district
 authorities  ang  it  has  been  impressed
 upon  them  by  the  State  Government
 that  firm  and  prompt  action  should  be
 taken  to  maintain  normalcy  in  the
 town.  All  other  District  Magistrates
 in  Uttar  Pradesh  have  also  been  alert-
 ed  by  the  State  Government  to  remain
 vigilant  and  take  all  necessary  precau-
 tionary  measures.

 17.465.  hrs.

 STATEMENT  RE.  ACQUISITION  OF
 ALCOCK  ASHDOWN  COMPANY
 LTD.

 THE  MINISTER  OF  HEAVY  IN-
 DUSTRY  AND  STEEL  AND  MINES
 (SHRI  T,  A.  PAI):  Speaker,  Sir.
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 The  High  Court  of  Bombay  met  today
 to  consider  the  Receiver’s  proposal  for
 Confirmation  of  sale  on  the  basis  of
 bids  received  for  the  different  proper-
 ties  of  Alcock  Ashdown  in  Bombay
 ang  Bhavnagar.  An  affidavit  has  been
 filed  on  behalf  of  the  Government  of
 India  that,  in  view  of  the  Act  having
 come  into  force  the  context  for  con-
 firmation  of  sale  did  not  survive.  The
 Court  agreed  with  the  view  and  said
 that  there  was  no  question  of  confir-
 mation  of  sale  in  the  context  of  the
 Act  which  had  been  passed  by  Parlia-
 ment  in  terms  of  which  all  properties  in
 the  two  undertakings  had  vested  in
 Government  of  India.  Somie  creditors
 wanted  to  see  the  Act  in  order  that  they
 could  raise  their  objections  as  to  its
 validity.  The  Court  said  that  it  would
 hear  their  objections  only  on  the  9th
 of  December.  A  specific  authorisation
 under  Section  5(2)  authorising  Maza-
 gon  Docks  to  take  over  the  properties
 from  the  Official  Receiver  on  behalf
 of  the  Government  of  India  has  been
 issued.

 at  मु  सिमटे  (बांका  ):  सभापति

 महोदय  ,  जिस  हरिजन  को  ज़िन्दा।  जलाया

 गया  था,  उस  पर  दीक्षित  जी  का  बयान  कब

 होगा  a  उन्होंने कहा  हें  कि  एक  ही  का

 आदेश  हुआ  था।  8  दिन  पहले  जो  शुक्रवार
 था,  मैंने  अगले  सप्ताह  की  कार्यवाही,  बिज़नेस

 पर  बोलते  हुए  कहा  था।  8  दिन  इंतजार

 करते  हुए  हो  चुके  हैं  --क्या  हरिजन  की  जान

 की  कोई  कीमत  नहीं  ?

 गह  मंत्री  ो  उमाशंकर  दीक्षित  )  :

 मुझे  पता  नहीं  है  --अध्यक्ष  महोदय  को

 झोर  से  क्‍या  निर्देश  छुपा  है  मैं  पता

 लगा उगा  आर  सा  उन्होंने  कहा  होगा
 वसा  करूगा  |

 शी  म  लिमये  :  हम  ठो  जानकारी

 चाहते  हैं  ।


